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IN THE CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-SM

Excise Appeal No.E/3536/05-SM

[Arising out of Order-in-Appeal No. 342 to 344-CE/05 dated
27.06.2005 passed by the Commissioner (Appeals), Lucknow].

Commissioner of Central Excise, Lucknow ...Appellant
Vs.
M/s. Prime Petro Products Ltd. ... Respondent

Present for the Appellant : Shri R.K. Verma, D.R.
Present for the Respondent:None

Coram: HON’BLE MR. D.N. PANDA, JUDICIAL MEMBER

Date of Hearing/Decision:2.12.2011

JK'DM( ORDER NO. 5]03/ gl pﬂ/LA(ﬁ;J:

PER: D.N.PANDA

None present for the respondent.

\

2. Ld. DR say that penalty aspect is decided following
decision of Apex Court in the case of Rajasthan Spinning &
Weaving Mills case reported in 2009 (238) 3, Revenue may
not have grievance. Considering such a fair proposal the

matter is remanded to the Id. Appelalte Authority to grant fair
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opportunity of hearing to decide on the quantum of penalty

arising out of para 15 of the appellate order.

[Dictated & Pronounced in the open Court].

(D.N.PANDA)
JUDICIAL MEMBER

Anita




